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Mathu Zingh, Mail Man, Failway Mail Cevvice, Jaipur.
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«ee Applicant
Versus
1. Unicn of India through Secretary to the 30I, Department of Posts, Tek

Bhawan, Sansad Marg, New Delhi.

2. Chiei Pcstmester General, Fajasthan Circle, Jaipur.
3. Sr.3updt., Bailway Mail Service, Jaipur Division, Jaipur.
4. Head Feccrd OQfficer, Jaipur Division, Jaipur.
5.  Sub Record Officer, JP Division, EKota.
| ... Respondents
CORAM:
BIM'ELE ME.SOPAL T'FISHIIA, VICE CHAIFMAN

For the Applicant ' .o Mr.P.MN.Jati
For the Respondents ces _

ORDER

PEF. HJII'BELE MF.SOFAL FEISHIA, VICE CHAIFMAN

Applicant, Nathu Singh, hes filed this applicaticn under Zection 19 of
the Administrative Trikunals Act, 1925, praying for a divecticn to the
respondents to pay an amount of Pe.3469/- to him, as per details given in

Annexure A-2.

2. Heard the learned counsel for the applicant.
3. Applicant's case is that while serving as = Mail Man in the Failway Mail

Service, Fota, in the year 1926-27, he had fallen ill and he remained under

treatment for some time. The applicant had been on leave on medical grounds

in connecticon with his treatment. Hizs pay and other &llowances were not

diskurzed to him during his illness. The applicant has catejivically stated
that & sum 2f Fs.2179/- js cnistanding in his favour. The applicant has made
& representaticn to respondent 1.2 on 30.2.98 Lut so far it has not keen
decided. The learned counsel for the applicant wante the same to ke decided

Ly respondent No.2.

4, In the circumstances, this sppliczation is disposed of, at the stage of
afmissicn, with a directicn to rvespondent Wo.2 to decide the applicant's
representation dated 20.3.92, at Annexure A-1, through a detailed spesking
crder on merits within a pericd of one menth from the date of receipt of a

copy of this crder. Lek a copy of the ©A and the annerures thereto be szent to
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respondent 12,2 alongwith a copy of this order. If the applicant is aggrieved
by any decisicn taken on his representation, he may file a fresh aspplication.

Cranbere
(30PAL “FFISHNA)
VICE CHAIRMAN




